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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 710 OF 2023 

In the matter of: 

Sushil Raghav 

Versus 

State of Uttar Pradesh & Ors. 

. . . .  Applicant 

. . . .  Respondents 

REPLY ON BEHALF OF IMPLEADED RESPONDENTS SUBHASH 

SINGH AND OTHER VIDE ORDER DATED 21.05.2025. 

To, 
The Hon'ble Chairperson 
And his companion Judicial and 
Expert members of the Hon'ble 
Tribunal sitting at New Delhi 

The humble petition of the 
applicant above named 

MOST RESPECTFULLY SHEWETH 

1 .  That the present reply to the said petition is being filed on 

behalf of impleaded respondents vide order dated 21 .05 .2025 in 

O.A. No .710/2023.  Since vide order 21.05.2025, this Hon'ble 

Tribunal directed the applicant to file amended memo of parties 

while including the names of present respondents and the same is 

not complied by the applicant. Hence the preset respondent 

Subhash Singh and other forced to file reply under the name of 

impleaded parties. It is also submitted that present impleaded 

respondents are residents of Babu Jagjivan Ram Colony from last 
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over 60 years. This colony has existed in Ghaziabad for nearly 60 

years, predating the establishment of the Rajendra Nagar 

Industrial Colony in 1962. 

2.  That the contents and annexures of I.A no. 298/2025, I.A. 

No. 299/2025 and I.A. No. 300/2025 filed by the impleaded 

respondents vide order dated 21.05.205 of this Hon'ble Tribunal in 

O.A. No. 710  of 2025 be read as part and parcel pf the present 

reply and the same are repeated herein for the sake of brevity. 

Preliminary Objections: 

3. It is submitted applicant herein had filed the present petition 

seeking restauration of the said park, which had been situated in 

the Rajendra Nagar Industrial Area as claimed to have been 

situated on the approved layout plan in the year 1962. 

4.  It is to be submitted that the present petition filed is 

hopelessly time-barred, and the same is liable to be dismissed on 

this ground alone. The applicant, nearly after 63 years, is seeking 

relief from this Hon 'ble Tribunal in the restoration of the alleged 

park, which is deemed to have been part of the layout sanctioned 

in 1962. No documentary evidence has been provided by the 

applicant to date today as to how and when this layout was 

sanctioned and the same had been adopted either by the 

Ghaziabad Development Authority. The land in question is still 

under the name of Pratap Chand, S/o of Thakur Dass, as per the 

I 

/ 
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revenue record. The absence of clear documentation raises 

significant concerns regarding the legitimacy of the claims made by 

the applicant. Furthermore, the continued registration of the land 

under Pratap Chand's name raises the credibility of the claim made 

by the applicant. Annexed hereto and marked as Annexure R-1 is 

the copy of the revenue record 

5. That it is further respectfully submitted that in addition to 

being a time barred and beyond the jurisdiction of the Hon 'ble 

Tribunal also involves disputed question of law and facts, including 

that of title, possession etc which cannot be adjudicated in a 

"" 

summery jurisdiction as exercised by this Hon 'ble Tribunal and 

therefore the present O.A. deserves to be dismissed on this count 

alone. 

6. It is submitted that whenever land is acquired on the basis of 

a map approved by a government authority, the khasra no. of the 

said acquired land is acknowledged from katauni and marked; 

thereafter, a superimposed map of the acquired land is made, and 

new khasra numbers are placed and marked. Physical inspection 

is carried out on the acquired land and is also represented on the 

superimposed map. Subsequently, new khasra numbers are 

assigned to replace the old numbers and are indicated on the 

overlaid map, which is retained in the district's revenue 

department records for future reference. No revenue record exists 
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that demonstrates the approved kasra numbers for the 

aforementioned map layout or the newly assigned kasra numbers. 

7. It is important to note that there is no document proving that 

the land on which the park was deemed in dispute, which 

originally belonged to Pratap Chand according to the revenue 

record, was taken over by the Ghaziabad Improvement Trust and 

allotted to Delhi Housing and Finance Corporation, and that 

Rajendra Nagar Industrial Colony was further developed by Delhi 

Housing and Finance Corporation. That the absence of these 

documents raises the credibility of the submissions made by the 

applicant and other parties, especially the Ghaziabad Development 

Authority and others who are desperately trying to act almost 63 

years after the wake of this petition, to declare the residents of 

Babu Jagjivan Ram Colony as illegal residents only after they 

themselves have recognised this colony. 

8. Whereas, presently babu Jagjivan Ram Colony is a 

residential colony of more than 300 families (approx. more than 

1500 persons) residing in Babu Jagjivan Ram Colony, Rajendra 

Nagar, Ghaziabad for the last 60 years. This colony was 

established at the time of the Improvement Trust, Ghaziabad Act 

was in force, and the same had been realising taxes on the 

residents of Babu Jagjivan Ram Colony, Rajendra Nagar, 

Ghaziabad. The Ghaziabad Development Authority came into force 

in the year 1977 after the Improvement Trust, Ghaziabad Act, and 

l 

t 
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ever since has been realising taxes along with the Ghaziabad 

Municipal Corporation. Even the excise department of Uttar 

Pradesh had been earning revenue by issuing liquor licenses in the 

name of this colony. The resident of Babu Jagjivan Ram Colony, 

Rajendra Nagar, Ghaziabad, had been provided electricity 

connections by Paschimanchal Vidyut Vitran Nigam Limited 

Ghaziabad and the District Election Office, Ghaziabad, which 

works under the District Magistrate, Ghaziabad, had been issuing 

voter cards to the resident of Babu Jagjivan Ram Colony, Rajendra 

Nagar, Ghaziabad. 

9. That is to be submitted that a school in the name of Babu 

Jagjivan Ram Memorial Public School was also in existence within 

this colony, which had been providing education to the low-income 

group resident of Babu Jagjivan Ram Colony, Rajendra Nagar, 

Ghaziabad, and at the same time, this school has also acted as a 

polling station for casting votes by the residents of Babu Jagjivan 

Ram Colony and nearby places for the Vidhan Sabha and Lok 

Sabha elections. The Election Commission of India had issued 

voter cards to the residents of Babu Jagjivan Ram Colony after 

verifying the legal existence of the colony and permitted them to 

cast their votes. Annexed hereto and marked as Annexure R-2 are 

the copies of some voter ID cards of residents of Babu Jagjivan 

Ram Colony, Rajendra Nagar, Ghaziabad. 
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10. It is further pertinent to mention here that the Pradhan 

Mantri Awas Yojana (PMAY) is a credit-linked subsidy scheme by 

the Government of India to facilitate access to affordable housing 

for the low- and moderate-income residents of the country, 

monetary help had been provided to the residents of Babu Jagjivan 

Ram Colony, Rajendra Nagar, Sahibabad, Ghaziabad who had been 

living from last 60 years after being found eligible for such help. 

Under this Yojna, Ghaziabad Development Authority is the primary 

body to consider the candidates and shortlist them to avail the 

benefit of this Pradhan Mantri Awas Yojana (PMAY) scheme. 

Annexed hereto and marked as Annexure R-3 is the photocopy of 

the list of candidates issued by the Ghaziabad Development 

Authority for the year 2020 and Annexure R-4 (colly) are the 

photocopies of beneficiaries under Pradhan Mantri Awas 

Yojana (PMAY). 

1 1 .  That, it is further respectfully submitted that the Municipal 

Corporation Ghaziabad has allotted specific house numbers to 

each and every house of the residents after due verification and 

following the due process of law. The residents of Babu Jagjivan 

Ram Colony, Rajendra Nagar, Ghaziabad, have been allotted house 

no. duly recognised by Ghaziabad Municipal Corporation, and they 

have been realising house tax and other taxes to date today. 

Annexed hereto and marked as Annexure R-5 (colly) are the 
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photocopies of the house tax receipts issued to residents of Babu 

Jagjivan Ram colony, Rajendra Nagar, Ghaziabad. 

12.  That, the Department of Food and Civil Supplies, Uttar 

Pradesh Government, had issued ration cards and BPL cards 

(Below Poverty Line Cards) to the lower-income group who had 

been residents of Babu Jagjivan Ram colony. Some of these BPL 

cards are 20 years old. Annexed hereto and marked as Annexure 

R-6 (colly) are the photocopies of the ration cards and BPL cards 

issued to the residents of Babu Jagjivan Ram colony, Rajendra 

Nagar, Ghaziabad. 

13.  That, the Paschimanchal Vidyut Vitran Nigam Limited 

(PVVNL) had been after proper verification and authentication by 

the state government officials about the legality of the residents of 

the Babu Jagjivan Ram colony, Rajendra Nagar, Ghaziabad, had 

been providing electricity connections under the BPL scheme 

(Pradhan Mantri Sahaj Bijli Har Ghar Yojana - Saubhagya) and 

even prior to those schemes. Annexed hereto and marked as 

Annexure R-7 (colly) are the photocopies of the electricity bill and 

connections issued by Paschimanchal Vidyut Vitran Nigam Limited 

(PVVNL) to the residents of Babu Jagjivan Ram colony, Rajendra 

Nagar, Ghaziabad. 

14 .  That many residents of Babu Jagjivan Ram Colony, Rajendra 

Nagar, Ghaziabad, had been issued Aadhar cards and PAN cards 

by the state government officials after proper verification and 
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authentication of being legal residents of Babu Jagjivan Ram 

Colony, Rajendra Nagar, Ghaziabad. Annexed hereto and marked 

as Annexure R-8 (colly) are the photocopies of the Aadhar Card 

and PAN card issued to the resident of Babu Jagjivan Ram colony, 

Rajendra Nagar, Ghaziabad, by the Uttar Pradesh State 

government official. 

15 .  That the Ghaziabad Development Authority is created under 

Section 4 of the Urban Planning and Development Act, 1973, by 

Government Order no. 738(1)-37-2-47-DA76, Lucknow, dated 

09.03.1977. It is to be submitted that there is nothing evident on 

record or documentary evidence as to when the map claimed to 

have been sanctioned by the Improvement Trust, Ghaziabad, in 

1962, had been accepted and sanctioned by the Ghaziabad 

Development Authority without any changes being made thereof. 

Even today, the Ghaziabad Master Plan 2021 and Proposed 2031 

do not show any green area allotted as being encroached by any 

colony or any other unit. Annexed hereto and marked as Annexure 

R-9 (colly) is the copy of the Ghaziabad Master Plan 2021 and 

GIS-based Master Plan Ghaziabad "Draft 2031. 

16.  That, it is respectfully submitted that the State of Uttar 

Pradesh has issued a licence for running liquor shops wherein the 

allotment of the said liquor shop was done at the address: 

M9GF+422, Jagjewan Ram Colony, Shyam Park Main, Sahibabad, 
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Ghaziabad, Uttar Pradesh 201005. The State of Uttar Pradesh 

excise department had been earning revenue out of it. 

17. That a community toilet was constructed by the Nagar Nigam 

Ghaziabad, which was inaugurated by General V.K. Singh, the 

then M.P. and Minister of State for External Affairs, Government of 

India, in the presence of Mayor Ghaziabad Anshu Kumar Verma, 

MLA Sunil Sharma, and Parshad Pinky Dagar on 30.07.2017.  This 

community toilet was constructed within the vicinity of Babu 

Jagjivan Ram Colony, Rajendra Nagar, Ghaziabad, and the same is 

evident from the display board placed outside the community toilet 

duly recognising the existence of the said colony. Annexed hereto 

and marked as Annexure A-10 is the photo of the community 

inaugurated by General V.K. Singh, the then M.P. and Minister of 

State for External Affairs, Government of India, in 2017 .  

18 .  That there is no document on record which would state that 

the said map, which is deemed to have been approved by the then 

authority, had been adopted by the Ghaziabad Development 

Authority after it came into existence in 1977. The Babu Jagjivan 

Ram Colony has been in existence for the last 60 years. That, in 

the absence of formal documentation, could lead to disputes over 

land usage and ownership rights among residents. That, on the 

pretext of the approved layout map in 1962, the Ghaziabad 

Development Authority cannot unilaterally and without any 

evidence on record change the status of Babu Jagjivan Ram Colony 
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to Babu Jagjivan Ram Park and issue notices. Such actions would 

not only undermine the rights of the residents but would also set a 

concerning precedent for future developments in the area. It is 

essential that the authority adheres to established regulations and 

respects the historical significance of the colony, ensuring that the 

community's needs and voices are taken into account. 

Parawise Reply:­ 

19.  That the content of Para 1 is denied for the want of 

knowledge. 

20. That the content of Para 2 is denied for the want of 

knowledge. 

2 1 .  That the content of Para 3 is denied for want of knowledge as 

the same is not related with the present impleaded respondents. 

22. That the content of Para 4 is denied for want of knowledge as 

the same is not related with the present impleaded respondents. 

23. That the content of Para 5 is denied for want of knowledge as 

the same is not related with the present impleaded respondents. 

24. That the content of para 6 is denied for want of knowledge 

and impleaded respondents have taken preliminary objections 

against the same in their reply. 

25. That the content of Para 7 is denied in toto for misleading 

this Hon'ble Tribunal, and the judgment mentioned herein are not 

applicable in the present case. 
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26. That the content of Para 8 is denied in toto for misleading 

this Hon 'ble Tribunal, and the judgment mentioned herein are not 

applicable in the present case. 

27. That the content of Para 9 as the same is pending the before 

this Hon 'ble Court. 

28. That the content of Para 10 is denied in toto for misleading 

this Hon'ble Tribunal, and the judgment mentioned herein are not 

applicable in the present case. 

29. That the content of Para 1 1  is denied in toto for misleading 

this Hon'ble Tribunal, and the judgment mentioned herein are not 

applicable in the present case. 

30. That the content of Para 12 is denied for the want of specific 

knowledge. 

3 1.  That the content of Para 13 is denied for the want of specific 

knowledge. 

32. That the content of Para 14 is denied for the want of specific 

knowledge. 

33. That the content of Para 15  is denied for the want of specific 

knowledge. 

34. That the content of Para 16 is denied for the want of specific 

knowledge. 

35. That the content of Para 17 is denied for the want of specific 

knowledge. 

0 
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36. That the content of Para 18 is denied for the want of specific 

knowledge. 

37. That in reply to the grounds, the impleaded respondents are 

denying the grounds raised in O.A. and further raising the 

following grounds seeking dismissal of the O.A. against them:­ 

"GROUNDS" 

a) Because the Babu Jagjivan Ram colony, Rajendra Nagar, 

Ghaziabad, belongs to lower-income group residents, and they had 

been living there for last 60 years, and there had never been any 

evidence on record that there was any possibility of environmental 

impact by declaring the residents of Babu Jagjivan Ram colony, 

Rajendra Nagar, Ghaziabad, as illegal encroachers. Consequently, 

it is imperative that their long-standing residency be recognized 

and protected, rather than subjected to eviction. This low-income 

community deserves support and resources to improve their living 

conditions, rather than being treated as encroachers in their own 

homes. 

b) Because there is no documentary evidence on record to 

ascertain the fact that those residents of Babu Jagjivan Ram 

colony, Rajendra Nagar, Ghaziabad, have been a threat to the 

environment for the last 60 years and ensure that any claims made 

are substantiated by factual evidence. 
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c) Because the respondent Ghaziabad Development Authority, 

without any basis of law or evidence on record, are trying to 

establish that the residents of Babu Jagjivan Ram Colony, 

Rajendra Nagar, Ghaziabad, are illegal occupiers of the encroached 

land of the park, whereas on the other hand, they had been 

actively providing monetary benefits under Pradhan Mantri Awas 

Yojana (PMAY) to build houses on the same land that belongs to 

Babu Jagjivan Ram Park after proper verification of ownership of 

buildings situated on that land. This apparent contradiction 

highlights the complexities surrounding land rights and ownership 

in the area. The residents contend that their presence is legitimized 

by the government's own initiatives, which raises questions about 

the consistency of policy implementation and the protection of 

vulnerable communities. 

d) Because as of today, the Ghaziabad Development Authority 

has acknowledged that there is no documentation available to 

verify that the map purportedly approved by the Improvement 

Trust, Ghaziabad, in 1962 was indeed sanctioned. Furthermore, it 

needs to be certain that such a map had been adopted by the 

Ghaziabad Development Authority without confirming the 

existence of Babu Jagjivan Ram Colony in Rajendra Nagar, 

Ghaziabad. This area has been a recognized residential locality for 

lower-income families for the past six decades, housing over 300 

families, which amounts to approximately 1,500 individuals. There 
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is no evidence to suggest that their presence is detrimental to the 

environment, and it is unjust to label these long-term residents as 

encroachers, demanding their removal from a place they have 

called home for the last 60 years. 

e) Because whenever land is acquired on the basis of a map 

approved by a government authority, the khasra no. of the said 

acquired land is acknowledged from katauni and marked; 

thereafter, a superimposed map of the acquired land is made, and 

new khasra numbers are placed and marked. Physical inspection 

is carried out on the acquired land and the same is also placed on 

the superimposed map. Subsequently, new khasra numbers are 

assigned to replace the old numbers and are indicated on the 

overlaid map, which is retained in the district's revenue 

department records for future reference. No revenue record exists 

that demonstrates the approved kasra numbers for the 

aforementioned map layout or the newly assigned kasra numbers. 

f) Because the absence of a superimposed map and other 

formal documentation on record, which would establish that the 

said map had been deemed to have been approved by the then 

authority and the same had been adopted by the Ghaziabad 

Development Authority after it came into existence in 1977, leads 

to disputes over land usage and ownership rights among residents. 

The Babu Jagjivan Ram Colony has been in existence for the last 

60 years, and in the absence of formal documentation and further 
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on the pretext of the approved layout map in 1962, the Ghaziabad 

Development Authority cannot unilaterally and without any 

evidence on record change the status of Babu Jagjivan Ram Colony 

to Babu Jagjivan Ram Park and issue notices. Such actions would 

not only undermine the rights of the residents but would also set a 

concerning precedent for future developments in the area. It is 

essential that the authority adheres to established regulations and 

respects the historical significance of the colony, ensuring that the 

community's needs and voices are taken into account. 

g) Because in absence of a Superimposed Map or modified new 

map makes it impossible to verify the validity of the map that was 

deemed to have been approved in 1962. It is thereby, the status 

given by the respondents herein terming Babu Jagjivan Ram 

Colony as an illegally established colony over the park is bad in law 

and cannot be justified. 

h) Because the applicants have no alternate accommodation 

apart from the accommodations in question, the State, without 

making any arrangement for the rehabilitation of the applicants, is 

keen to demolish the sole shelters of the applicants, who belong to 

a lower-income group, tactfully by illegally changing the status of 

the locality. 

i) Because by such acts it is further respectfully submitted that 

not only the applicants would suffer from the atrocious illegal acts 

of the state but the entire family of the applicants above named 
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would suffer; more specifically, the future of the children of the 

applicants would be harshly impacted. 

j) Because it is needed to be considered that applicants herein 

had been living with their old age parents/family members, and it 

would be next to impossible for the applicants herein to relocate to 

different accommodation, as they have already made a sufficient 

investment of their funds in building these houses, and even some 

are paying the debts owed in building these houses. 

k) Because it had been an admitted fact that there was a Babu 

Jagjivan Ram Memorial School in the said Colony which the State 

in collusion with other State Authorities, demolished. The said 

school used to be a polling station during the elections. Therefore, 

the State, being a welfare state, cannot assert that the locality in 

question is an illegal locality. 

1) Because such a statement made by the respondents 

describing Babu Jagjivan Ram Colony, Rajendra Nagar, Ghaziabad, 

as an illegal colony directly affects the rights and interests of the 

residents who had been residing there for the last 60 years. 

m) Because, by designation of Babu Jagjivan Ram Colony in 

Rajendra Nagar, Ghaziabad, as an illegally established settlement 

raises numerous questions regarding the accountability of 

government agencies. This situation raises questions about the 

procedures and circumstances under which these agencies carried 

out their surveys and subsequently provided benefits to the well- 
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established and recognized colony of Ghaziabad, even as the same 

authorities have designated them as illegal encroachers. 

n) Because this honorable bench, prior to reaching a decision 

regarding the Babu Jagjivan Ram colony in Rajendra Nagar, 

Ghaziabad, which has been deemed to be established on park land, 

must thoroughly examine the involvement of U.P. government 

officials from the Ghaziabad Nagar Nigam, the Excise Department, 

and various other departmental personnel, as well as relevant 

central government employees. These officials are responsible for 

issuing registered house numbers, levying taxes on properties, and 

providing essential documents such as Aadhar cards, voter IDs, 

PAN cards, electricity and water connections, and BPL cards, 

especially in cases where the colony is deemed illegal. For many 

years, the issuance of these documents has led the residents of 

Babu Jagjivan Ram colony to believe they reside in a legitimate 

colony, only for the same officials to now label them as encroachers 

or illegal occupants. It is imperative to conduct an investigation 

into the actions of those officials who facilitated these services to 

the residents of Babu Jagjivan Ram colony, and appropriate 

measures should be taken against these corrupt individuals for 

their intentional, negligent, and unlawful conduct. 

o) Because this Hon'ble bench must investigate which officials 

of the Ghaziabad Development Authority have been responsible for 

deciding and providing financial assistance under the Pradhan 
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Mantri Awas Yojana (PMAY) to the residents of Babu Jagjivan Ram 

Colony, Rajendra Nagar, Ghaziabad, particularly when these 

residents have been classified as illegal occupants of the park. 

Additionally, it is essential to determine how many residential 

buildings in Babu Jagjivan Ram Colony have received approval or 

been regularized by the Ghaziabad Development Authority. An 

inquiry should be conducted into the actions of these officials, and 

suitable measures should be taken against them for their 

intentional negligence and unlawful conduct. 

p) Because in absence of a superimposed Map or modified new 

map makes it impossible to verify the validity of the map that was 

deemed to have been approved in 1962. It is thereby, the status 

given by the respondents herein terming Babu jagjivan Ram Colony 

as an illegally established colony over the park is bad in law and 

cannot be justified. 

q) Because prior to the submission of Original Petition No. 7 10  

of 2023 to the NGT, several departments of the Uttar Pradesh 

government had been generating revenue from well-established 

and recognized areas including Babu Jagjivan Ram Colony, 

Rajendra Nagar, and Ghaziabad. However, in an apparent attempt 

to evade their responsibilities for ulterior motives, they are now 

labelling Babu Jagjivan Ram Colony, Rajendra Nagar, and 

Ghaziabad as illegal colonies situated on park land. This matter 

warrants a comprehensive examination by this Ho'ble bench. 
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r) Because it is further respectfully submitted that in addition 

to being a time barred and beyond the jurisdiction of the Hon'ble 

Tribunal also involves disputed question of law and facts, including 

that of title, possession etc which cannot be adjudicated in a 

summery jurisdiction as exercised by this Hon'ble Tribunal and 

therefore the present O.A. deserves to be dismissed on this count 

alone. 

38. That the content of the prayer clause filed in O.A. are also 

denied for being incorrect, false, and misleading. 

39. The residents of Babu Jagjivan Ram Colony, located in 

Rajendra Nagar, Ghaziabad, have been receiving notifications from 

the Ghaziabad Development Authority regarding the designation of 

"Babu Jagjivan Ram Park" in the years 2024 and 2025. This action 

·has resulted in the reclassification of the colony from a recognized 

status to that of an illegal colony, as it is situated on the land 

designated for Babu Jagjivan Ram Park. The respondents involved 

have submitted their objections; however, the Ghaziabad 

Development Authority has yet to make a decision on these 

matters. 

40. That the learned Indra Vikram Singh District Judge, 

Ghaziabad in its status report at Page 138 and 139 have accepted 

that there is no document on record available with the Ghaziabad 

Development Authority which shows that layout plan which is 

produced by the applicant as Annexure A-1 had been approved 
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either by the improvement trust or the authority itself and if such 

layout plan had been approved on the basis of any survey done by 

the then authority. It is to be submitted that in the absence of any 

such document, the existence of such layout itself is doubtful. 

41. In the present case, the joint committee report or the 

Ghaziabad Development Agency have acted and prepared a report 

on the basis of the layout plan, which is itself in question, and 

further on the basis of the land registries of the commercial plot 

owners. These land registries have come from landowner one, 

Pritam Chand Chawla, in Rajindra Nagar Industrial Area, whose 

name is not present in the revenue record. Neither the joint 

committee nor the Ghaziabad Development Authority have 

considered the documents, such as the Aadhar card, ration card, 

and electricity bills. Ghaziabad Development Authority officials 

who have issued grants under Pradhan Mantri Awas 

Yojana (PMAY) are a credit-linked subsidy scheme for the residents 

of Babu Jagjivan Ram Colony to build houses. It is further stated 

that Ghaziabad Municipal Corporation had allotted house numbers 

and water connections to residents of Babu Jagjivan Ram Colony. 

Even a community toiled was built in the park under the name of 

Babu Jagjivan Ram Colony by the Ghaziabad Municipal 

Corporation and declared them illegal encroachers of the said park. 

Such acts by the officials of the joint committee or the Ghaziabad 

Development Committee show the recklessness and negligent 
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behaviour in conducting the investigation and bringing the correct 

report before this Hon'ble Tribunal. 

42. It is most humbly submitted that if it is to be presumed 

though not admitted, that as per respondent no. 7, Ghaziabad 

Development Authority officials, the residents of Babu Jagjivan 

Ram Colony are deemed to be encroachers of the park. Then the 

question arises as to what shall be the conditions under which the 

same officers had been issuing grants under Pradhan Mantri Awas 

Yojana (PMAY), a credit-linked subsidy scheme to the residents of 

Babu Jagjivan Ram Colony to build houses? Who all were the 

government officials under various government departments who 

have been issuing Aadhaar cards, ration cards, voter cards, 

electricity connections, and water connections and helping them to 

establish their residences on the park land? These acts by 

government officials needed to be investigated by an independent 

joint committee outside the purview of the U.P. state government. 

Such an investigation could shed light on any irregularities or 

corruption that may have occurred during the issuance of these 

essential documents. Ensuring accountability among officials is 

crucial for restoring public trust and enabling the residents to 

secure their rightful entitlements. The state officials cannot be 

permitted to shift the blame game onto the residents of Babu 

Jagjivan Ram Colony at their convenience and destroy their home 

on the pretext of some layout whose existence itself is in question. 
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43. That if submission made in para 41 presumed though not 

admitted. What measures will be taken against the officials of the 

Ghaziabad Development Authority, the Municipal Corporation of 

Ghaziabad, Nagar Nigam Ghaziabad, Paschimanchal Vidyut Vitran 

Nigam Limited (PVVNL), the Department of Food and Civil 

Supplies, Uttar Pradesh Government, and all other officials from 

the U.P. state government who participated in providing proof of 

legal residence for the residents of Babu Jagjivan Ram Colony 

under Section 28 (2) of The National Green Tribunal Act, 2010,  

thereby facilitating their encroachment on park land? The 

investigation must hold these corrupt officials accountable for their 

actions. Additionally, it aims to enforce environmental laws and 

safeguard public spaces for the benefit of the community. 

44. That in the light of the above submissions it is humbly 

submitted that that residents of Babu Jagjivan Ram Colony is not 

built on encroached land of park. It is duly recognised colony by 

state and central government agencies. Hence :­  

P R A Y E R  

It  is, therefore, most respectfully prayed that this Hon'ble Tribunal 

may be pleased to: 

a) dismiss the Original Application filed by the applicant for 

being not maintainable; and/ or 
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b) dismiss the Original Application filed by the applicant for 

being time barred and out of the period of limitation; and/or 

c) declare Babu Jagjivan Ram Colony not being illegally 

encroached colony over the park; and / or 

d) pass such other or further order(s) as this your lordships 

may deem fit and proper to meet the ends of justice. 

Filed by 

email: abhishek.lawyer@gmail.com 
New Delhi 
Dated: o7/o7/202 

[A::i:-� fNA�GH YADAV] [KUMAR DUSHYANTSINGH] 
Advocates for respondents 

Office: 108,  Ashapusph Vihar 
Sector-14, Kaushambi, 

Ghaziabad 
Uttar Pradesh-201010 

Mob: 9810900838 
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 710 OF 2023 
In the matter of: 
Sushil Raghav . . . .  Applicant 

Versus 
State of Uttar Pradesh & Ors. . . . .  Respondents 

AFFIDAVIT 

I, Subhash Singh, S/o late Thakur Singh aged about 75 years R/o 

House No. 74 A, Babu Jagjivan Ram Colony, Rajendra Nagar, Mohan 

Nagar, District Ghaziabad, presently at New Delhi, do hereby 

solemnly affirm and declare as under: 

' Je am one of the jppteaded respondents vide-order dated 
« ·  

, ·  .  t  ·  

23.05.2025 in O.A.No. .0/2023 and lam conversant with the facts 
/ ' ,  • s  · Y  •  'i  Y/ . s  . -  (  .  

f  
iln� cf!urn:ttanc�·� · i'c�,e;;id CQmpete' t to s CGlr t�is Affidilvit� 
! � � � 0,  · . 1 � . b � �  I  �a.ho.�·· 
2. \{[it fhav~ e\thj~gha copy oft reply'and I state that the] 
I 3 ,  '  '  Km@w rs2as on «1 3 '  aaa v ai n e r °  

'� h ' - .,. - - 
ode 

3. That the documents filed along with the reply are true and 

Deponent 

correct copies of their respective originals. 

g4 

6a 
0  

0 .  

95 

' » et  

-. 
, 

35  
0  

0 o  

2  g 9  
6  2  
5 "  
,  %  

•  VERIFICATION 
07 0Ls 

% Verified at New Delhi on this day of July, 2025 that the contents of 

my above affidavit are true to my knowledge and belief. No part of it is 

QA8 
(NOTARIAL eeerezAponent 
s lapse.I..3.. 
Date.t..z..:.._.@g.No......... 

Mrs. Sangita Mishra, Advocate 
Notary Public, Govt.of India 

Mob. No.9990312780 

and nothing material has been concealed therefrom. 

ATTESTED 
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an frafea sn; 
ELECTION COMMISSION OF INDIA 

frefees a 

Elcctor's Name 
qfR ar am 

Husband's Name 

fin I Sex 
1 .1,2006 +st 9mg 
Age as on 1 . 1 . 2 0 0 6  

Fant 2tr 

Maya Devi 
3 n& 

Mahendra Shah 

ef Female 

32 

·1 

·r.&. 
·et peer 
ITH/¢ 

1a 

rel 
Address 

H.No. 

Strt/Mohall: 
Vil/Town 
PoliceSt. 
Distt. 
Pin 

74- & 

z ·; 
1.@24¢1 

8w?347is 

mf r  

74- A 
Rajezdr Nagar 2 

ihaziabad 
S3ahibabad 
Ghaziabad 

raferas fretsi rftresr@ ~ 
ere aft erzgeofRr 
frafa 372-m1fr4rare 

Facsimile Signature of 
Electoral Registration Officer 
for 372- Ghaziabad 

ear : mfrrene ferie . 19/03/2007 
Place : Ghaziabad Date 

a¢ at ffr sr@ zrrit 3 rrfe arr 

q ~ e it gm fut sn an & 

This card can be used as an Identity Card 
4312520 

under different Government Programmes. 

\ 
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Pradhan Mantri Yojna Code-853-41D (PMKAY) ELEGIBLE APPLICANTS (DISPLAY DATE 31-01-2020 T0 02-02-2020) - 

SN 
App. 

Name F/HName Address 
Reg. 

Age Quota 
Cert 

Hand 
Cert Sen. Cert 

Income 
Cert Sex (M/F/ Marital 

BANK NAME S.NO. 
No Amt Y/N Y/N Citizen Y/N Y/N Shemale] Status Remarks 

1426 5251 Shree Chand Badale House No-272 Basantgarhi Masuri Gzb 2550 44 3 y N N N N 72000 y M M ELEGIBLE 
8 YES 

1427 5255 Rajbala Kailash Kumar 
RC-811 Vandna Enclave Khoda 

5050 50 ELEGIBLE 
Ghaziabad 

1 N N N N N 96000 y 
101 F M YES 

1428 5256 Kavita Tiwari Rajeev Nath Tiwari 
H.No. 1811 Gali No-7 Near Jai Dairy 

5050 38 1 N N N N 54000 y F w ELEGIBLE 
Ghukna G28 YES 7 

1429 5258 
Lokendra pratap 

Ram Kripal Singh 
RC-445 Azad Vihar Khora Colony 

5050 41 1 N N N N N 96000 y ELEGIBLE 
Singh Ghaziabad M M YES 107 

1430 5260 Ravi Shankar Kumar Basant Lal 
1072-C Nyay Khand-1 Indirapuram 

2550 24 2 N N N N N 54000 y M s ELEGIBLE 
Gzb YES 12 

1431 5262 
Ranjeet kumar 

Siyaram Raut 
E-44/2A Madhuban Bapudham 

SOSO 29 N N N N N 80000 y ELEGIBLE 
Charrasia Ghaziabad YES 100 

1432 5264 Heera Singh Bhushan Singh 
A· 146 Rahul Vihar PS Vijay Nagar 

2550 46 2 N N N N N 48000 N ELEGIBLE 
Ghaziabad M M YES 105 

1433 5265 Rinku Kumari Prabhu Bhagat 
E-44/2a Madhuban Bapudham 

5050 22 3 N N N N N 90000 Y ELEGIBLE 
Govindpuram Gzb YES 11 

1434 5269 Vinod Kumar Singh Prabhunath Singh 
H.no,-803B, Nyay Khand-I Indrapuram 

5050 33 1 N N N N N 120000 y ELEGIBLE 
Ghaziabad M M YES 52 

1435 5302 Nirdosh Kumari Pankaj Kumar 
H.N-203 Gali NO-4 Shyam Park 

2550 33 2 APPLY N N N N 120000 APPLY HDFC 53 
Sahibabad Ghaziabad F M ELEGIBLE 

1436 5305 Tulsi Ram Badlu Prasad 
Dr. Ambedkar Puram Teela Shahbazpur 

2550 49 2 N N N N N 72000 y ELEGIBLE 
Loni G28 M M YES 89 

1437 5312 Jitendra Kumar Dharam Singh 
· 228/586 Shyam Park Main Sahibabad 

SOSO 46 1 N N N N N 120000 y HDFC 45 
Ghaziabad M M £LEGIBLE 

1438 5314 
Bhagwat Prasad 

Shanti Prasad H.N. 1 New Colony Karehara Sahibabad 5050 S3 1 N N N N N 96000 y HDFC 25 
Gupta M M ELEGIBLE 

1439 5317 Hari Ram Bhulleram 
B-117 New Defence Colony Bhopura 

2550 54 2 Y N N N N 84000 Y M M HDFC 19 
Ghaziabad, 201005 £LEGIBLE 

1440 5322 Geta Devi Jitendra 
H.N-276 Indra Colony Sahibabad, 

2550 39 4 Y N N N N 150000 APPLY HDFC 51 
Ghaziabad F M ELEGIBLE 

1441 5324 Diwakar Ajeet Singh 
H.N-15 Badshapur Sirauli Loni 

2550 33 4 : y N N N N 100000 APPLY M M HDFC 1 
Ghaziabad, 201102 ELEGIBLE 

1442 5325 Lalit Kumar Sunder Pal A-37 Rampark Loni Ghaziabad, 2550 28 2 y N N N N 60000 APPLY M M HDFC 18 
ELEGIBLE 

1443 5326 Suman Mahendr 
3/123 Rajender Nagar Sahibabad 

2550 34 y Y N N 72000 APPLY HDFC 26 
mohan nagar ghaziabad F M ELEGIBLE 

1444 5327 Ram Singh Todi Singh 
117 Babu Jagijivan Ram Rajendra Nagar 

2550 62 2 y N N y y 96000 y 
Ghaziabad M s ELEGIBLE ALLAHABAD 31 

5328 BANSO MAHATO 
SHAHEED PYARELAL COLONY 

796 1445 JAYRAM MAHATO 
NO1H.146SAHIBABAD G28-201005 

2550 46 2 N N N N N 25200 y 
M M ELEGIBLE 

VIJAYA 

1446 5336 Arun Chaudhari Rajpal Chaudhari 
£-1278 Lajpat Nagar Sahibabad 

2550 28 4 APPLY N N N N 36000 APPLY 
Ghaziabad M s ELEGIBLE ALLAHABAD 47 

I 

1447 5337 Gaurav Kumar Sunder Pal A-37 Rampark Loni Ghaziabad, 2550 29 2 1 q N N N N 200000 APPLY M M HDFC 17 
.....,, _ €LEGIBLE 

1448 5339 Ritu Lt. Satyapal 
34, Beeru Kuan Near Subhash Bazar 

5050 46 1 N N N N 54,000 y INDIAN 36 
Meerut F w ELEGIBLE 
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Pradhan Mantri Yojna Code-853-41D (PMKAY) ELEGIBLE APPLICANTS (DISPLAY DATE 31-01-2020 T0 02-02-2020) 

SN 
App. 

Name F/H Name Address 
Reg. 

Age Quota 
Cert 

Hand 
Cert Sen. Cert Cert Sex (M/F] Marital 

BANK NAME S.NO. No Amt Y/N Y/N Citizen Y/N 
Income 

Y/N Shemale) Status Remarks 

1150 4189 PHOOL BEGAM ABDUL NAEEM 
46 SULTAN CHOWK HINDON VIHAR 

2550 VIJAYA 184 GHAZIABAD-201001 41 4 Y y y N N 54000 y 
F M ELEGIBLE 

4190 
PUSHPENDRA 

RAJENDRA SINGH 
RASOULPUR SIKHRODA DAS NA 

VIJAYA 1047 1151 
KUMAR GHAZIABAD-201302 

2SSO 29 2 y N N N N 240000 y 

M M ELEGIBLE 

4191 
YOGESH 

DEVENDER SINGH 
15 JAGRTI VIHAR SETOR23 SANJAY 

VIJAYA 534 1152 SOSO 43 4 y N N N N 120000 y CHOUDHARY NAGAR GZB-201002 M M ELEGIBLE 
Prashant Kumar 

Narsh Kumar Gaur 15, Jagirti Vihar, Sanjay Sec-23, Gzb. 1307 1153 4194 
Gaur SOSO 30 1 N N N N N 840000 Y VIJAYA 

M s ELEGIBLE 

1154 4196 Ved Shukla H.K. Shukla 31,. Adhyatmik nagar Dasna Ghaziabad 5050 23 1 N N N N 200,000 y VIJAYA 454 
M s ELEGIBLE 

1155 4197 
Yogendra kumar 

Charan pal Singh 
262, Gatuam nagar Sibbanpura 

2550 29 2 y N N N N 240,000 Y VIJAYA 1235 Singh Ghaziabad M s ELEGIBLE 

1156 4201 RAJ KUMAR LT.RAM SWAROOP 
E-764 SEC-11 PRATAP BIHAR 

N ALLAHABAD 13 2550 46 4 y N N N 84000 y M M GHAZIABAD ELEGIBLE 

1157 4204 Rajeev kumar Santpal {Hno-727 balmiki mohalla razapur gzb 2550 33 2 N N N N N 250000 Y OBC 102 
ELEGIBLE 

1158 4205 UmaGiri Ashok Kumar F-174 Nandgram Ghaziabad 2550 37 4 y N N N N 84000 y 
33 F M ELEGIBLE ALLAHABAD 

4209 
ABHILASHA 331/2 KAILASA NAGAR GHAZIABAD­ 

172 1159 VYASTIWARI 5050 34 1 y N N N N 72000 y VIJAYA PANDEY • 201001 F M ELEGIBLE 

4223 
SURESH KUMAR 

SAHUYADAV 5/797 RACHANA VAISHALI GZB 26 1160 2550 40 4 Y N N N N 120000 Y ALLAHABAD YADAV M M ELEGIBLE 

1161 4227 Kalloo Singh Rewati Ram 
69, Gali No. 5, Shankar Puri, 

2550 52 2 Y N N N N 96000 y ALLAHABAD 28 Ghaziabad, 201009 M M ELEGIBLE 

4228 AKHTARI NANNE KHAN 
18-MIRJAPUR SEC-12 VIJAY NAGAR 

2550 ALLAHABAD 34 1162 
GHAZIABAD 61 4 Y N N y Y 54000 y 

F M ELEGIBLE 

1163 4229 JATAN SWAROOP CHANDER PAL SINGH 
A-37 SEC-12 VIIAY NAGAR GHAZIABAD­ 

2550 • ALLAHABAD 35 2 y N N N N 72000 APP 201009 M M ELEGIBLE 39 

4233 
HARI KISHAN 

OM PRAKASH SHARMA 
H.NO-601 KAILASH NAGAR 

4 1164 5050 48 1 N N N N N 60000 Y M M ALLAHABA D SHARMA GHAZIABAD 201001 ELEGIBLE 

4235 VASUDEV YADAV INDRAPAL YADAV 
HNO-302 SUBHASH PARK-1&2 

1165 
KHODA GHAZIABAD-201014 2550 46 4 Y N N N N 96000 y M M ALLAHABAD 

17 ELEGIBLE 

1166 4240 Tinku Jagdish 5 Kotwalpur Chirori Ghaziabad 5050 29 1 N N N N N 84000 APPLY M M ALLAHABAD 21 
ELEGIBLE 

4243 Jaipal Singh 133, Model Town east Ghaziabad INOIAN 1167 Praveen Kumar 2550 42 4 y N N N N 96,000 N ELEGIBLE 
89 M M OVERSEES 

1168 4245 MOHD SALMAN ZAHIDALI 
H NO.220 GALI N0.13 KAILA BHATTA 

32 GHAZIABAD 201001 5050 25 4 Y N N N N 120000 Y ALLAHABAD 
M s ELEGIBLE 

1169 4256 NIRAJ SINGH MAHIPAL SINGH 
121-BABU JAG/IVAN, RAMCOLONY, 

5050 29 1 N N N N N 84000 N ELEGIBLE ALLAHABAD 20 RAJ ENDER NAGAR IN.AREA MOHAN M M 

4261 MOHDABID ABDUL WAHEED 
HNO-43 GALI NO-4 ISLAM NAGAR 

1170 
GHAZI8AD-201001 

2550 25 4 y N N N N 120000 Y ALLAHABAD 
M M ELEGIBLE 27 

4263 RAJENDRA KUMAR RAMESH CHANO 
1327 SECTOR 9 OLD VIJAY NAGAR 

2550 740 1171 
GHAZIABAD-201009 

33 2 y N N N N 120000 y VIJAYA 
M M ELEGIBLE 

RAKHI (NO FORM) AKASH 
HNO-310 DUDA AWASIYA LAL 

1172 4267 
QUARTER VIJAY NAGAR-201009 

2550 26 2 y N N N N 84000 Y ALLAHABAD 
ELEGIBLE 36 
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woUu R - 8  
· Si . .  rec  

Government of India 

ma ~d 
Maya Devi 
are ffE/ DO8: 01/01/1974 
fer/ FEMALE 

l
o..an- .... - 1! . � "' � "" 'ltff l  I  
gee  g3an rear (3fer= softarvor, an arzpg e/ 

l arerg=  cewrgqcr # fr) 2 ner fa srren fee ] 
\ Aadhaar is proof of identity, not of citizenship \ 
l or date of birth, It should be used with verification (onlinej 
]authentication, or scanning of QR code / offiae XMt). [ 

5523 3226 3635 

± 
sirefrge ff@pi#eyer. arferas.or 
Unique Identification Authority of India =N 

AAHA AR 

_ ra g!  {{z rhea ea 
zenr,  ,  is=r =re,  mfirile 

8r- 201007 " " 

5Address: 
_WIO: Mahendra Shah, 74-a, babu jagjivan 
~ram colony, industrial area, sahibab~d 
&Mohan Nagar, DIST: Ghaziabad, 
4gUttar Pradesh - 201007 

. 8  

a  a7 
5523 3226 3635 

C +et« tctt.rev.r www.letl.sew.e 
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garter#tse s "  

est@pgiihi#ti.6hara«cos 
;% Ir aua zea 

Ram Nayan Yadav 
3Is ff/ DOB : 01/10/1973 

g/ Male 

I 

7971 9141 2106 <"it- 

3Hr& - 3mr 3Hef ar 3rfa¢ 

i}:;' 
@''• 
y 

qa: 

S/O: sr af zrear, 1 1 ,  are 3Hr  

far rr as'sAr, arr arr ,  

3itufas  cf,  3n&.s.afarare, 
3r%.$.mfRare, nfraane, Ber 

ser, 201010 

Address: 
S/0: Raj Bali Yadav, 1 1 ,  BABU 
JAG JIVAN RAM COLONY, 
RAJENDER NAGAR E.A, 
I.E.Sahibabad, I.e.sahibabad, 
Ghaziabad, Uttar Pradesh, 
201010 

z 
1947 

1800 300 1947 

- 7 971  9141 2106 

53 
help @uidai.gov.in www.Lai.gov.in 
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GHAZIABAD MASTER PLAN • 2021 

Location of Proposed Zonal Plan 
"Zone located in north-west of Meerut road"° 
(Sihani, Nooragar, Sikrod, Bhowapur, Morti, Morta etc) 

« 

\ 
:·- (�{ 
- :  

I N  

­ 

'  ?  

f  

"  EEL:SEE5LSSELEES== 
'..:E; 
'z:::razz.zr 
4st vet «....4 
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@ 

Proposed Landuse Plan-2031 (Draft) 

Scale 

1:30,000 

GIS BASED MASTER PLAN - 2031 
"GHAZIABAD" (DRAFT) 

DDF Consultants Private Limited,New Delhi 
. 

4. Public 4 Som}Public 

E no +s+roe 

g cum er 

saw ww voe 
Abbrevations 
SADA= Special Are Development Authority 
RRTS= Regional Rapid Transit System 

4, Transportation 

---- Rrsmwt my Tel 

[_]cawon uee sasant $Lui er aw4 

[ow-wen g tot owso sate 

[]sancyPrepd Boundy  7. Recreational 

PLu ore 
ooa 
ea Pe o«or4 

gwPoaw 
E rwt.au Reen 

Sction 13 (P4#) &, Others 

#st' omin.AM ote tr4 

[contour v p % m [  ewcraw wsoy 

f vow []wrnu 
i eon 
con 4 @rwm4 

[Ra] en entm we 

$. H-Tech 

(Klar 
10, Agriculture 

El no 
wy rear cane 

sir now 

• nunow 

Legend 

8-----T•-­ rt<vi±ts.cc-kt± lsoeun E awemw or 
5, industrial 

Eu us story 

L au hon 

row tor soc 

} bl)t 

I T -TT+jInAreas proposed for Hi-tech City, if there is any parcel of land is not part of the Hi-tech City will be consid 
] 'T""tr I ]Residential land use of Integrated City in village Hasanpur Lodha will be applicable after depositing land use 

Proposed Landuse of Zonal Plan (Notified) shall be applicable as it is. 
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